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Shri Jaganatha Rao:
“That the Bill be

Sir, I move:
passed.”

Mr. Deputy-Speaker:
is:

The question

“That the Bill be passed.”

The motion was

adopted.

14°50 hrs,
GOLD (CONTROL) BILL

The Minister of Finance (Shri T. T.
Krishnamachari) : Mr. Deputy-
Speaker, Sir, I beg to move:

“That the Bill to provide, in
the economic and financial inter-
ests of the community, for the
control of the production, supply,
distribution, use and possession
of, and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as reported by the Joint
Committee, be taken into consi-
deration.”

1 have on several occasions and
also when I moved the Bill for refer-
ence to the Joint Committee, dealt
with the circumstances under which
Gold Control had been introduced and
what its principal objectives were. I
have also, for the information of the
Members of the House, circulated a
brief note on the subject and there-
fore it is not necessary to repeat what
has already been said about the basic
objectives of this measure,

On the 5th June, 1964, this Sabha
adopted a motion referring the Gold
(Control) Bill, 1963 to a Joint Com-
mittee,. The Rajya Sabha concurred
in that motion on the 6th June, 1964.
The Joint Committee held thirteen sit-
tings in all. Having regard to the
importance of the subject and the
interest taken by the public, the Com-
mittee decided to hear evidence of
associations and others desirous of
presenting their views or suggestions
and for this purpose issued a Press
Communique  inviting memoranda.
1,99,678 memoranda and representa-
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tions were received by the Committee
from various associations and indivi-
duals. The Committee gave an oppor-
iunity to 47 associations as well as a
Member of Parliament to give oral
evidence before it. Certain officials
were also examined,

The Joint Committee has presented
its report to this Sabha. That report
fully explains the reasons for the
change made by it and I would not like
to take the time of the Sabha by re-
peating them. However, it is neces-
sary to comment on the main points
raised in the various minutes of Dis-
sent and to touch upon some of the
more important changes made by the
Committee,

In most of the minutes of dissent,
the 14 carat rule has been singled out
for strong criticism, Apart from its
unpopularity, it has been argued that
once people start taking to 14 carat
ornaments, they will be buying more
gold ornaments than before because
their intention would be to possess a
certain pre-determined quantity in
terms of pure gold content. Conse-
quently, the object of reducing the
demand for gold will be defeated. On
these grounds, some Honourable Mem-
bers have urged that instead of quality
control, there may be quantity con-
trol, While accepting the need for
controlling the price and distribution
of gold, some members have suggest-
ed that a statutory body like the State
Trading Corporation or the Khadi
Gramodyog Commission should be en-
trusted with the monopoly of buving
and selling of gold in the country.

The object of the 14 carat rule is to
make the existing supply of gold go
round to a greater extent than be-
fore. Generally, when people go if
for ornaments, they do not have the
intention of acquiring a pre-determin.
ed quantity of gold. They are guided
by the existing social customs and go
in for, say, a set consisting of bangles,
necklace and ear-rings, Obviously,
for making this set, much less gold
will be required if the ornaments are
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of 14 carat than 22 carat. If the i+
carat rule is abrogated, there would
be no reduction in the demand for
gold and the position would be the
same ag without gold control. When
14 carat ornaments become acceptable
as a rule to the people it will not lead
to any increase in the demand for
gold, If a larger number of ornaments
are purchased, there is a correspond-
ing extra making charge which will
be a waste at the time of resale. Fur-
ther, there will be no desire, at least
for those in the lower and middle in-
come groups, to have more than, say,
one full set or ornaments. It has also
to be noted that there is an aversion
to 14 carat ornaments as such. All
this will militate against an individual
holding a larger quantity of orna-
mentg in 14 carat gold than in the
past,

The alternatives of quantity con-
trol, either by limiting the weight of
individual ornaments or the total
holdings by an individual, have been
suggested. If only the weight of in-
dividual ornaments is restricted, then
the acquisitive instincts for gold orna-
ments will be in full play and there
will be no reduction in the demand
for gold as is the purpose behind the
Bill. Imposition of a ceiling on total
holdings by an individual bristles with
administrative difficulties and will lead
to possible harassment to individuals.
In fact even the limitation for which
power has been taken is so wide of the
mark of what normally individuals
will have. Nor will the suggestion to
set up a statutory corporation for con-
trolling prices and distribution be
practicable at present. Manufacture
of ornaments will have to be entrust-
ed to a large number of scattered
goldsmiths and dealers and, with a
chronic shortage of gold, malpractices
will abound and the corporation will
find itself ineffective. It has to be
recognised that in present conditions
Jewellers and other dealers in gold
trade can only be permitted to func-
tion on the basis of their dealing in
an identifiable quality of gold as
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apart from those that are smuggled.
The consequence of dropping the qua-
lity control on gold would be that the
dealers and jewellers in gold will
have to give up dealing in gold alto-
gether.

The investment aspect of gold as
a motivation for the villager and the
peasant has been stressedq in some
Minutes of Dissent, According to
them, our rural banking system being
next to nothing, the villager always
hopes to raise some loan by pledging
his ornaments. Some people say that
the present food situation has been
accentuated by the restrictions on
gold trade because the farmer being
prevented from converting the sale
proceeds of his grain into gold, clings
on to his surplus grain. I am afraid
this view is not correct, In recent
years, there has been 3 great expan-
sion of banking facilities. In 1958,
there were 4,605 branches of banks.
At the end of 1963, the number had
risen to 5573, The number of post-
offices with savings bank facilities was
15,618 in 1958. Since then, there has
been a phenomenal rise and there are
now 42,594 Post-offices, spread
throughout the country, which pro-
vide savings bank facilities, In this
context, it would be incorrect to say
that our rura] banking system is next
to nothing. Furthermore, there are
vastly increased and enlarged facilities
for the purchase of small savings cer-
tificates, unit trusts, and for taking
life insurance policies, Times and
attitudes of people have changed and
in these times, we should not think
of primitive and dead investment. It
is of paramount importance that peo-
ple’s savings should be progressingly
channelised in productive investments
designed for national development.
The theory of a connection between
gold control and high food prices is
obviously incorrect. Long before
gold control, there have been instances
of grain prices spurting up,

Certain Hon’ble Members have voic-
ed an apprehension that the gold-
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smith’s craftsmanship which is highly
sophisticated art may be lost like the
art of manufacturing muslin. They
have naturally urged that it is not
only essential that this art should be
preserved at all cost to provide em-
Ployment to the skilled artisans but
should be exploited to earn foreign
exchange through exports. According
to them, rehabilitation of the artisans
in other trades and industry will not
be in the best national interests and
would mean sacrificing this traditional
skill,

Government are fully aware of this
aspect of the problem and have al-
ready taken suitable measures. To
ensure that traditional skills are utiliz-
ed for exports, facilities have been
given in two ways. Certain dealers
are authorised to manufacture jewel-
lery ‘in bond’ by obtaining gold from
their clients abroad. Others have been
authorised to manufacture jewellery
out of gold available within the coun-
try, including ornaments of over 14
carat purity, for purposes of export.
All facilities have been given for the
export of Indian jewellery which has
a demand abroad and the Ministry of
Commerce have also made provision
for export incentives. Furthermore,
nearly 2,00,000 goldsmiths and 12,000
dealers are employed in the remaking
of ornaments and in the manufacture
of 14 carat jewellery. Thus, there is
no need for apprehension that tradi-
tional skills will be lost. But if there
is a surplus of working population
among goldsmiths, it is but natural
that other avenues of employment
should be found for them.

Reference has been made to the high
cost of enforcement of the provisions
of the Bill. Certain members have
stated that 3 huge amount of
Rs. 28,84,000 is being spent “on the
cadre of a new class of officers” which
is going to be created for popularising
14 carat jewellery, This is obviously
based on a misunderstanding of the
provisions. As will be evident from
the financial statement attached to the
Bill, the expenditure of Rs. 28,84,000
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includes the staff employed for the
rehabilitation of goldsmiths as well
as the enforcement staff. It is not
proposed to create any cadre of offi-
cers for popularising 14 carat jewel-
lery. Any restrictive legislation will
call for administrative expenses. Hav-
ing regard to the vital stakes, the en-
forcement cost is indeed extremely
reasonable, The estimated expendi-
ture on rehabilitation of goldsmiths,
the bulk of which consists of recover-
able loans, is in the nature of a pro-
ductive investment, Highly exagger-
ated figures of alleged loss of income-
tax revenues have been mentioned by
some members. Government do not
consider that there will be any appre-
ciable loss at all.

Some of the Hon’ble Members have
objected to the powers conferred on
the Gold Control Administrator. It
may be pointed out that these powers
are nothing extraordinary and are the
minimum necessary for enforcement
of the provisions. There is no ques-
tion of these powers being exercm‘ed
arbitrarily because there are remedies
of appeals, revisions and other legal
means always open to the aggrieved

paily.

Shri Masani has objected to the
very principle of the Bill. His point
is that people would invest their sav-
ings in assets other than gold if
adequate incentives, sense of security
etc., are provided. He has referred
to the threat of nationalisation net-
work of controls and “Vindictiveness
often underlying Government'’s policy
towards people’s enterprises”. What-
ever may be one’s view in regard to
these and Shri Masani has certainly
distorted the picture by over-stating
his case—no one can deny that the
sort of security which Shri Masani is
looking for is available in investment
in small savings scheme. If an indi-
vidual had invested his savings, say,
in the 12-year National Savings Cer-
tificates in 1950, he would have got,
for every Rs. 100 of investment, Rs. 150
by 1962. If he reinvested this sum in
the 12-year National Plan Certificates,
he would get Rs, 247 by 1974. Even
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if he encashes his certificates now, his
original investment of 1950 would have
grown to about Rs. 160-00 by 1964.
Over the period 1950 to 1962, gold
prices have increased from Rs, 97'70
to Rs. 119'59 for 10 grammes—an in-
crease of hardly 22 per cent, and if
1964 prices are taken, the increase is,
lower, being only 18 per cent. as
against 50 per cent. or 60 per cent.
increase respectively by investment in
small savings, It is clear, therefore,
that investment in gold does not yield
as attractive a return as is available
from small savings schemes, the return
from which has moreover been tax
free. The annual return and the capi-
tal appreciation of the original invest-
ment would be even higher if an indi-
vidual had chosen to invest in some of
the growing industries of India,

The fact of the matter is that those
who choose to invest in gold in a big
way are not interested in obtaining
return on their investment, but to
hide their wealth. One hopes it is
not Shri Masani’s plea that these indi-
viduals should be given free reign to
conceal their ill-gotten gains in gold
by permitting imports of gold,

One agrees with Shri Masanj that
it is necessary to take strong measures
to right inflation. The entire progress
of the economy depends on maintain-
ing a reasonable stability of prices,
and Government have been taking,
and will in future take, suitable steps
to check inflation. 1t is difficult, how-
ever, to agree with Shri Masani that
this requires giving up, or postponing
development of industries—including
heavy industries,

The suggestion that we should im-
port gold is clearly impracticable.
Equally, there cannot be any question
of our continuing to depend on import-
ed machinery., While price stability
is an objective in itself we also must
balance our external accounts and
there is no prospect of doing so un-
less we invest enough now in machine
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making instead of frittering away
foreign exchange in importing gold.

Shri Masani has also alleged tha!
the Bill seeks to create a near mono-
poly in gold in the hands of Govern-
ment and it will make people {feei
that the Government which gives them
such sermons about the uselessness of
gold is itself trying to lay its hand on
all the gold in the country, I do not
know how he has come to the con-
clusion that Government intends to
have a monopoly in Gold. The Bilt
does not at all make any provision for
taking over private holdings of gold
ornaments. People have the fullest
freedom to hold on to whatever orna-
ments as well as bullion they may
have and the only condition is that in
so far as bullion is concerned they
should have made the prescribed dec-
laration if the quantity owned by
them exceeded a certain limit, There
is no provision in the Bill for the ex-
propriation or the taking over of gold
from private individuals.

Another point raised by Shri Masani
is that during the 15 months of the
operation of the Gold Control Rules,
there has been no evidence that the
lure of gold has diminished or that the
gap between the indigenous and world
price has narrowed or that smuggling
has decreased. I may, however, men-.
tion for the information of the House
that there are indications that the de-
mand for gold has fallen. The num-
ber of dealers and refiners in gold has
come down from about 27,000 in the
pre-control days to about 12,000 at
present. A recent survey has shown
that the turnover of dealers is con-
siderably less than that in the pre-
contro]l days. The quantity of gold
used for industrial purposes has been
brought down to about 50 per cent. of
that prior to the imposition of gold
control, Another fact that has acted
as a disincentive for the demand for.
gold 'is that scheduled banks, loans
against security of gold has dropped
from the level of Rs. 42 crores in
October 1962 to about Rs. 16 crores



5991 Gold

in September, 1963, and is being main-
tained at the level of Rs. 17 to 18
crores since then. On the price front
also, some success has been achieved.
While in former years, gold prices in
India used to rise by about 4-5 per
cent. per annum, after the introduc-
tion of gold control, prices have been
ruling almost consistently at lower
levels as compared to the levels of
1962, Although there was an up-ward
trend in prices in April—August, 1964,
the maximum reached even during this
period was only Rs. 126:71 per 10
grams of 24 carat gold compared to
the price of Rs. 129:90 in August,
1962. Subsequent to August, 1964,
there has been a drop in prices and
the current quotations are of the order
of Rs, 112. The fact that the price
level of gold is still lower than that
of 1962 is particularly significant be-
cause the intervening period of two
years has witnessed a nearly 20 per
cent rise in the price level in general
and about 25 per cent rise in food arti-
cle prices in particular. However, in
so far as smuggling is concerned, it is
too early to draw definite conclusions.
Nevertheless, the provisions of the
Bill, which seek to impose an absolute
ban on transactions in primary gold
between private individuals and re-
quires proper accounting of the gold
already held, coupled with the intend-
ed reduction in the overall demand,
is a step in' the direction of putting
down smuggling.

In certain minutes of dissent, re-
ference has been made to the need
for rehabilitation of goldsmiths, Gov-
ernment are fully alive to the problem.
In representations made on behalf of
goldsmiths, the magnitude of the pro-
blem has been vastly exaggerated by
giving inflated figures of the number
of goldsmiths in the country, Accord-
ing to the 1961 census, there were
some 4,51,000 goldsmiths, silversmiths,
gold dealers and others associated
with the profession of gold, silver and
precious stones in the country, It is
only the goldsmiths and not silver-
smiths that have been affected by
Gold Control. Separate figures of
goldsmiths were not available, With
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the concessions announced in Parlia-
ment on the 21st September, 1963, to
assist goldsmiths, it hagmbeen possible
to make some estimate regarding their
number. They now either continue in
the profession or have socught rehabi-
litation assistance, From these appli-
cations, it appears that the total num-
ber of goldsmiths are in the neighbour-
bood of 2,70,000.

About 2,15,000 have applied for cer-
tificates to work as self-employed
goldsmiths and are carrying on their
business. They are also eligible to
seek rehabilitation assistance, The
scheme of rehabilitation is very com-
prehensive and covers various spheres.
It makes provision for educational as-
sistance to children of goldsmiths on
the same lines as members of back-
ward communities, Technical train-
ing facilities are made available to
children of goldsmiths as well as to
the younger generation of goldsmiths.
While the expenditure on educational
assistance is met by the Centre wholly
asagrant, thaton training is shared
between the Centre and the States in
the ratio of 60:40. To enable goldsmiths
to take up other professions, they have
been accorded priority in getting em-
ployment in services and also relaxa-
tion in age limit, educational qualifi-
cations etc., to the extent possible.
Loan assistance has been provided for
settlement in agriculture, industry and
other productive purposes, Loans for
comparatively smaller amounts can
be taken, without security, on per-
sonal bonds. The terms are extremely
libera] in various ways—the period of
repayment is gpread over 10 years and
the rate of interest varies from 21 per
cent for co-operative industrial un-
dertakings to 3 per cent for indivi-
duals setting up industries and 4 per
cent for other purposes. The Centre
has agreed to meet 50 per cent of the
loss on account of non-recovery and
also administrative expenditure upto
1} per cent. So far, a total sum of
Rs. 65 crores has been advanced as
loans to State Governments, The
State Governments in turn have made
advances amounting to over Rs. 4
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crores benefiting over 35,000 gold-
smiths, Other measures for alterna-
tive employment, fair price shops etc.
have rehabilitated over 18,500. Al-
together, nearly 55,000 goldsmiths, or
about 20 per cent of those affected,
have been rehabilitated so far.

15 hrs.

The Joint Committee has made
several improvements in the Bill. Cer-
tified goldsmiths had an apprehension
that they would not be entitled to
manufacture ornamentg of lower
purity but had to confine their acti-
vities to higher purity ornaments only.
It has now been made absolutely clear
that they could accept ornaments of
any purity for remaking ornaments.
The original provision for stamping
of primary gold was considered to0
onerous. Agccordingly, this obliga-
tion has been withdrawn from pri-
vate individuals who occasionally sell
one or two pieces, Under the provi-
sions of the Defence of India Rules,
goldsmiths could apply for the issue
of certificates only upto the 3l1st
March, 1964. To meet exceptional
cases, the Administrator has now been
empowered to accept fresh applica-
tions for the issue of certificates.
While facilitieg for re-making of new
ornaments from old ornaments given
to the goldsmiths will continue, it has
now been provided that the Central
Government may prescribe, if and
when it considers necessary, limits on
the weight and purity of the new
ornaments so manufactured. The pro-
visions relating to places of public re-
ligious worship have been amended to
make it clear that there will be no
restriction as to the purity or form
of gold which they may receive as
offering. There was some apprehen-
sion about the scope of the enabling
provision for calling for declaration
of ornaments, This clause has now
been amended to exempt a person or
family from making a declaration as
to the gold ornaments owned by such
pereon or family if in the case of an
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individual the value of such ornaments
does not exceed Rs. 25,000 and in the
case of a family Rs, 50,000. The pro-
visions relating to adjudication have
been elaborated in order to ensure full
compliance with the requirements of
natura] justice, namely, issue of show-
cause notice, grant of reasonable op-
portunity for personal hearing etc.
The clause relating to penalty has
been amended so as to confer on
Courts the power to award punish-
ment of imprisonment for a period
less than the minimum period of six
months, if for special and adequate
reasons to be recorded the Courts
consider it necessary to do so.

It has been suggested that the form
of accounts at present prescribed for
go'dsmiths should be simplified. It
has also been suggested that the pre-
sent limit of 100 grammes of primary
gold with which a goldsmith can work
at g time in the manufacture of orna-
ments, should be raised in order to
facilitate the re-manufscture of arna-
ments from old ornaments given tc
the goldsmiths. Another suggestion
has been made that people who have
small quantities of primary gold which
are below the limits prescribed for
a declaration may have easier facili-
ties for the sale or hypothecation of
that gold.

I have considered these suggestions
and am prepared to accept them. I
will be moving formal amendments
wherever necessary,

I need hardly emphasise the extent
of havoc which smuggling can do to
the economy of the country, particu-

* larly in a period of development, when

we require all our foreign exchange
resources for nation building activie
ties. Shri Masani has suggested that
a certain amount of gold should be
allowed to be imported into the coun.
try to meet indigenous needs. I am
sure the House will realise the im-
practicability of this suggestion.
When we are seeking loans and other
assistance from friendly countries and
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internationa] organisations to import
the most essential goods, the diversion
of any of our foreign exchange re-
sources for the import of gold is
bound to have an adverse reaction ia
international circles and thus endan-
ger our developmental efforts. In
this context, it is vital that gold smug-
gling should be combated on all fronts.
We must also greatly reduce the use
of gold for non-essential purposes,
including ornament making. The ban
on the import of gold, on the one hand
and absence of control on transactionsy
in and use of gold within the country
on the other will be self-contradictory.
1t is for this purpose that gold control
has been designed.

Mr. Motion
moved:

Deputy-Speaker:

“That the Bill to provide, in the
economic and financial interests
of the community, for the con-
trol of the production, supply,
distribution, use and possession
of, and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as reported by the Joint
Committee, be taken into con-
sideration.”

Shri S. M. Banerjee (Kanpur): Sir,
1 rise to a point of order. I would
request you, Sir, to see Rule 307(1),
(2) and (3) of the Rules of Proce-
dure. 1 would like to remind this
House that there are two petitions,
one presented by me signed by about
a crore of goldsmiths and other people
supporting their demand, and another
presented by Shri Surendranath
Dwivedy on a subsequent date. Now,
taking into account the fact that the
Committee on Petitions is seized of
the matter, I am relying on Rule
307(1) and (3). It says:

“(1) The Committee  shall
examine every petition referred to
it, and if the petition complies
with these rules, the Committee
may direct that it be circulated.”
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It was circulated and I have no grouse
on that account. Rule 307(3) says:

“It shall also be the duty of
the Committee to report to the
House on specific complaints
made in the petition referred to
it after taking such evidence as
it deenis fit and to suggest reme-
dial measures either in a concrete
form applicable to the case under
review or to prevent such cases
in future.”

Sir, I rely on the observations made
by the then Speaker, Shri Anantha-
sayanam Ayyangar. You remember,
Sir, that on 6th May 1963 when this
House was going to discuss the Report
of the Vivian Bose Commission a point
of order was raised by my hon. friend,
Shri Sonavane, He also relied on this
rule. He said:

~Sir, I rise to a point of order.
A petition has been presented to
the Committee on Petitions by
Shri Shanti Prasad Jain, and it
was circulated to us on the 4th of
this month. I would like, in this
connection, to invite your atten-
tion to sub-rule (3) of rule 307
of the Rules of Procedure which

Then then hon. Speaker, on this point
of - order, observed:

“This is only limited to the
specific complaints that are made
in certain individual cases whether
they have to go into that. There
is already the Report of the Com-
mission before us. That is to be
discussed. In relation to the
observations made by that Com-
mission, the petition had laid its
own point of view. Therefore, it
is not necessary in this case for
the committee to make any
enquiry, go into everything and
then make a separate recommen-
dation.”

Then the discussion was allowed.
Then he said:

“It is only for those specific
petitions that relate to any indivi-
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dual matters or when any parti-
cular individual sends any griev-
ance that he has that the com-
mittee goes into that. Therefore,
1 cannot agree with him. We will
start with :the discussion.”

This petition is a specific petition
demanding that the Gold Control Bill
should be dropped. That was a dis-
cussion on a Report. Nothing was
going to be enacted then. No decision
was going to be taken. Here the

petition is specific. Both the petitions
says:

“The petitioners pray that the
Gold Control Bill, 1963 as reported
by the Joint Committee be drop-
ped.”

I am expecting another petition
tomorrow. So the then Speaker said
that it is only for these specific peti-
tions that relate to any individual
matter or when any particular indivi-
dual sends any grievance that he has
that the committee goes into that.
This is a specific petition making a
specific prayer. I therefore plead that
this cannot be discussed and I beg to
move that this should be deferred to
the next session.

Mr. Deputy-Speaker: Rules 306 and
307 refer to the Committee on Peti-
tions and not to Bills. That Com-
mittee can take any action it likes,
but we are governed by the provi-
sions concerning Bills. The Bill has
come back from the Joint Committee
and it has to be taken into considera-
tion. There is no point of order.

Shri S. M. Banerjee: I am not talk-
ing of the petition. What is the
prayer in the petitions? The prayer
is about the Gold Control Bill.

Mr. Deputy-Speaker: Have you any
authority to show that when a peti-
tion is made to the Committee on
Petitions regarding a Bill that Bill
cannot be proceeded with? If you can

show me that authority I will con-
sider it.
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Shri S. M. Banerjee: My point is
this. There are two specific petitions
on this Gold Control Bill as reported
by the Joint Committee. Even when
this was referred to the Joint Com-
mittee

Mr. Deputy-Speaker: 1 want to
know if there is any decision that a
Bill which has gone to a Select Com-
mittee or a Bill that is before the
House cannot be proceeded with if
any question about that has been
referred to the Committee on Peti-
tions.

Shri S. M. Banerjee: I rely on Rule
307 and 1 am relying on the observa-

tions of the hon. Speaker, Shri
Ayyangar.
Mr. Deputy-Speaker: Is it regard-

ing a Bill?

Shri S. M. Banerjee: Regarding a
discussion. He said that it was a dis-
cussion on a Report and therefore the
discussion could go on. That was not
a specific thing. Now the Gold Con-
trol Bill as reported by the Joint
Committee is under discussion. My
submission is that there are two peti-
tions accepted by this House and
circulated to all Members. According
to Rule 307(3) proper action should
be taken on them.

Mr. Deputy-Speaker: Proper action
should be taken by the Committee on

Petitions. They are free to take any
action.

Shri S. M. Banerjee: Then the
whole matter is defeated. I want

your ruling on this. There is no pre-
cedent, but is not.this House capable
of creating precedents? If not. I
move that this discussion may be
postponed.

Shri Nambiar (Tiruchirapalli):
Sir, I want to make one submission.
If after some time the Committee on
Petitions makes a recommendation,
by that time the Bill would have been
passed, it would have become an Act
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and proceedings would have gone on
under the Act. Thereby the whole
yurpose of the petition signed by more
than a crore of people would be
gefeated. The point is whether this
<discussion cannot be postponed till
the next session so that proper action
<ould be taken by the Committee on
Petitions. Then the advice of that
Committee will also be available to
the House and this House can con-
sider the Bill in the light of their
recommendations. That will help us
‘to consider the Bill in all its aspects
after the receipt of the report of
that Committee.

Shri P. R. Patel (Patan): Mr.
Deputy-Speaker, before you give your
ruling, I want to submit that two
petitions have been presented to the
House and they have been referred
to the Petitions Committee. The
Petitions Committee has to consider
them and then report to the House.
Suppose the Petitions Committee
comes to the conclusion that the Bill
should be dropped, what would be
the position? So, my submission is
that the Petitions Committee must be
asked to finish its work as early as
possible and then we should consider
this Bill. Otherwise, a difficulty may
arise. When the matter is seized by
the Petitions Committee, it will have
to give thought to it; if in the mean-
while we consider the Bill and pass
it, what will be the functions of the
Petitions Committee? And how can
its report be given effect to if we have
passed the Bill and then its report
comes that the Bill should be dropped.
So. the matter is not so simple as
that and we have to give serious con-
sideration to it.

Shri T. T. Krishnamachari: It is an -

¢xtremely novel suggestion for post-
woning the consideration of a Bill. In
February I shall be moving the
Finance Bill; I hope to do so anyway.
1f 1 do so., if some petition that the
Finance Bill should be dropped could
be referred to the Committee on Peti-
tions, according to this reason, the
Finance Bill cannot be considered
intil the Petitions Committee has
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given its report on that petition. It
the hon. Member feels that we should
not consider this Bill, it is open to
him and the other hon. Members to
vote it down and then the Bill will
be dropped. What the hon. Member
has referred to about a petition is a
different matter. On a reference that
has been made to the consideration of
a report on which no action was to
Ige taken, except mere consideration,
maybe that certain additional facts
are going to be submitted to the House
and they should consider them; maybe
that the hon. Speaker had that in
mind. But I have never heard in the
history of parliamentary democracy
that a Bill which had the approval
of the House for the purpose of con-
sideration by the Joint Committee
should not be reconsidered by the
House merely because some petition
has been referred to the Petitions
Committee and some decision has to
be taken on those petitions by the
Petitions Committee, which is sub-
ordinate to the House. I think the
whole objection is frivolous.

Shri S. M. Banerjee: The heavens
are not going to fall if you postpone
the consideration of the Bill.

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, I have to
make certain observations on the
point of order raised by Shri Banerjee.
In accordance with rule 307 of the
Rules of Procedure certain privileges
and powers are given to the Petitions
Committee. Now, two petitions have
been received by us, which have been
referred to the Petitions Committee
and which are being scrutinised by
that Committee. If we now proceed
with the present legislation it will
mean that we are negativing or ignor-
ing the privileges which have been
given to the Petitions Committee. It

will also mean a negation of the

democratic set-up. Certain privileges
are given to the various parliamen-
tary committees and they are as good
as the privileges of the House.

Mr. Deputy-Speaker:
quote . a precedent where

Could he
the con-
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[Mr, Deputy-Speaker]
sideration of a Bill could not be pro-
ceeded with because a petition had
been presented to the Petitions Com-
mittee and the report of the Com-
mittee was awaited?

Shri Gauri Shankar Kakkar: I say
that this is a mandatory provision by
which certain powers and privileges
are given to the Petitions Committee.
Suppose we proceed with the Bill
here and now and the Committee
afterwards comes with a report that
the Bill should be withdrawn, what
will be the effect of the report of the
Committee? If we proceed with this
legislation now it will mean that we
are negativing the powers and privi-
leges given to the Petitions Committee.

Shri Sivamurthi Swamy (Koppal):
The Petitions Committee has been
constituted by this sovereign Parlia-
ment and this matter has been seized
of by that Committee in the form of
two petitions. Here we must remem-
ber that in the history of Parliament
this is the first time when more than
one crore of people, the voters on
whose consent we are here in this
sovereign Parliament, have signed a
petition and submitted it to Parlia-
ment. So, we have to view this pro-
blem from that context. It is not
merely one crore of people. If the
Petitions Committee takes the trouble
of inviting the witnesses to give evi-
dence, it will find that the Bill is
opposed not only by one crore of
people but by many times that num-
ber. Perhaps, except the Finance
Minister, nobody likes this Bill.
Therefore, Sir, I would request you
to consider this point from that larger
point of view and give your ruling.
Unfortunately, under our parliamen-
tary system, though there is direct
representation there is no provision
for recall from Parliament. If that
power is given to the voters, I have
no doubt that the hon. Finance Minis-
ter will be the first person to be re-
called from this House.

Shri Kapur Singh (Ludhiana): I
am inclined to agree with the conten-
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tion which has been raised by my
hon. friend, Shri Banerjee, for the
reasons which have been explained
here by hon. Members of the House.
I am persuaded that if we proceed
with this Bill now, while at the same
time the petitions are under the con-
sideration of the Members of this
House in the Petitions Committee, it
would be tantamount to reducing the
provisions and procedures relating to
petitions to a mockery. The only
argument which has been advanced
against it by my hon. friend, the
Finance Minister, if I have understood
him correctly—I say that with a great
deal of hesitation, knowing his views
about the intellectual capacity of the
people from the North—the only argu-
ment which he has advanced against
the point of order raised by Shri
Banerjee is, because it is easy to pro-
cure petitions of this kind, therefore.
they need not be taken too seriously.
If one were to counter this argument
by saying that it is easy for the
Treasury Benches, or for the hon.
Finance Minister, to have a Bill
drafted, have it introduced here and
passed in Parliament by the sheer
force of the brute majority of his
party, would that be a valid argu-
ment? So, his own argument against
the validity of the objection or the
seriousness of the objection against
consideration to which it is entitled,
is not an argument which requires
any serious consideration. With these
words, I support Shri Banerjee.

Shri Sinhasan Singh (Gorakhpur):
After hearing the hon. Finance Minis-
ter, I think two points arise. Sir, you
were pleased to ask the hon. Member
to quote any precedent in support of
his contention. The occasion envisag-
ed by the point of order is one for
which there cannot be any precedent.
Here what is the position? A Bill has
been referred to the Joint Committee
by this august House. The Joint Com-
mittee has referred it back to the
House after making some changes.
On that very Bill, certain petitions
have been presenied to this very
House, this very sovereign House—no
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other House—for consideration. Now,
there are two ways open to the House.
The House could outright reject or
accept the petition or refer it to the
Petitions Committee. In this case,
the House referred the petitions to
the Petitions Committee. There are
two Committees in the picture—a
Select Committee and the Petitions
Committee. One Committee, the
Select Committee, has recommended
the consideration of the Bill. The
other Committee, the Petitions Com-
mittee is yet to make its recommen-
dation. Of course, this House is, as
the hon. Finance Minister stated,
sovereign and it can accept or reject
anything. But this House has not
rejected those petitions. They have
been referred to the Petitions Com-
mittee, whose report is awaited. And
those petitions relate to no other
matter but this very matter. So, if
we now go ahead with the considera-
tion of the Bill, it would amount to
prejudging the report or recommen-
dation of that Committee. This House
can abolish that Committee today.
This House can pass a resolution on
the motion of the hon. Minister that
this Committee may be abolished.
This House is sovereign and it can
consider this way or that way. He is
not moving a motion that the matters
referred to the Petitions Committee
be withdrawn and sent back as not
considered. Unless he takes that posi-
tion, this can't be done. That ques-
tion being there, the only course open
for this House is this. Under section
10 of the Civil Procedure Code, when
the matter is technically referred to
the court, the other matter will be
stayed. This matter has come later.
So, it must be stayed under general
provisions of law of the Civil Proce-
dure Code. If one view is taken by
the House that the matter is referred
to the Petitions Committee for its
consideration, the other matter must
be automatically stayed. There is no
question about that. We can hurry
up that matter. We can ask this Com-
mittee to report very early. The
Committee may report this way or
that way. The House may reject it
or accept it. If the House accepts the
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recommendation that it be dropped,
then no consideration arises on this
Gold Control Bill. That is my sub-
mission. There may not be an earlier
precedent like that but we have to
create this precedent here.

Mr. Deputy-Speaker: Dr. Aney.

The Minister of Rehabilitation (Shri
Tyagi): May I also make a submis-
sion on this question?

An hon, Meml;er: It is not a matter
of rehabilitation. (Interruption).

Dr. M. S, Aney (Nagpur): Sir, the
Petitions Committee has come into
existence on account of this sovereign
body. Under the Constitution itself,
the appointment of this Committee is
obligatory. When the Constitution
provides that a certain committee
should be appointed and the House
has acted upon that advice, it becomes
the duty of the House to see that that
committee does the work which has
been entrusted to it.

Shri Nambiar: And wait.

Dr. M. S. Aney: This has been
referred to the Petitions Committee.
It is under consideration there. The
Speaker represents the House. He
referred it to the Committee and it
means that this House has referred
that petition to that Committee.
Having taken that stand, it is a matter
of equity, fairness and constitutional
propriety that this House ought to
wait for the report of the Committee.
It is also open to the House not to
accept that report for consideration.
The only question is whether the
body that you have created and
created for a purpose is allowed to
function properly or not. If you do
not do that, I think, it is a serious
matter.

Shri Narendra Singh Mahida
(Anand): I propose that the Petitions
Committee should meet tomorrow and
till then this debate may be postpon-
ed. (Interruptions).

Mr. Deputy-Speaker: Order, order.
I have heard all the Members. I have
heard the arguments they have put
forward. I learn there are no peti-
tions pending before the House Com-
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[Mr. Deputy-Speaker]

mittee. The two petitions referred to
have been considered by the Com-
mittee and they have been circulated.

Shri S. M. Banerjee: No, Sir. 1
have got it here. Kindly hear me.

Mr. Deputy-Speaker: This was
circulated on the 14th December.

Shri S. M. Banerjee: I have got it.
Kindly hear me.

Mr. Deputy-Speaker: Order, order.
Please sit down. Even if there are
any petitions pending, I hold it is no
ground to postpone the consideration
of a report of the Joint Committee
where nearly 2 lakhs petitions were
received by the Committee. None of
the Members has shown any decision
‘or ruling of the Chair that when a
petition is pending before the Peti-
tions Committee, the consideration of
the Bill should be postponed. The
rules regarding the consideration of
the Bills are very clear and I hold
that there is no point of order and
the consideration of this Bill will pro-
ceed. Are you moving your amend-
"ment?

Shri S. M. Banerjee:
mission to make.

Mr. Deputy-Speaker: Nothing now
regarding this point. I have given the
ruling.

I have a sub-

Shri S. M. Banerjee: Kindly hear
me for a minute. Nothing is going

to be lost.

Mr. Dputy-Speaker: You move
your amendment? Yes. Shri Tan-
Singh.

Shri S. M. Banerjee: Yes, I move.
Sir, T move:

“That the debate on the Bill be
adjourned to the next session.”

I have the right to move that.

Mr. Deputy-Speaker: There is no
such motion before the House.

Shri S. M. Banerjee: Sir, I can
quote you a ruling. On 6th May, 1963,
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when Mr, Sonavane’s point of order
was not accepted by the House, he
was allowed by the Speaker to move
a motion and it was negatived.

Mr. Deputy-Speaker:
motion before me.
your amendment?

Shri S. M. Banerjee: I am moving
the motion.

Mr. Deputy-Speaker: You must give
previous notice. You cannot spring
a surprise.

There is no
Are you moving

Shri S. M. Banerjee: I am quoting
the ruling given on an earlier occa-
sion: .

“Mr. Speaker: I do not think
that the House agrees with it.
The sense of the House is that
this must be discussed in this
session. He may make a motion
and I will put it to the House.

Shri Sonavane: I beg to move:

‘That the debate on the Report
of the Commission of - Inquiry
appointed to investigate into the
administration of certain Dalmia-
Jain Companies laid on the Table
of the House on the 23rd January,
1963, be adjeurned to the next
session.’

Mr. Speaker: The question is:

“That the debate on the Report
of the Commission of Inquiry
appointed to investigate into the
administration of certain Dalmia-
Jain Companies laid on the Table
of the House on the 23rd January,
1963, be adjourned to the next
session.’

The motion was negatived.”

There is a precedent.”

Mr. Deputy-Speaker:
garding a Bill?

Shri S. M. Banerjee: There is a
precedent in this House. I should not
be deprived of my pivilege.

Mr. Deputy-Speaker:
ing the Bill?

Shri S. M. Banerjee: I have the
right to do it. Let them vote it down.

It is not re-

Is it regard-
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Shri Gauri Shankar Kakkar: It has
no different character. When the Bill
is introduced, it is a motion.

Mr. Deputy-Speaker: This is the
ruling on a motion for adjournment
of the debate. Here we have to take
up the consideration of the report of
the Joint Committee.

Shri S. M. Banerjee: Perhaps, no-
body has gone through the whole
thing. Kindly hear me. Nothing is
going to be lost. My point is only
this. I know there is a division in-
side the Cabinet also. That is the
whole thing. I have relied on Rule
307. You said that the petition has
been circulated. I know it has been
circulated. I have relied not only on
Rule 307(1) but also on 307(3). It
says: .

“It shall also be the duty of the
Committee to report to the House
on specific complaints made in
the petition referred to it....”

Mr. Deputy-Speaker: That is over.
You need not go into that. You come
to the motion to adjourn the debate.
I have given the ruling on that.

Shri S. M. Banerjee:

lost my mother.
come for this.

Sir, T have
I have specially
Kindly hear me....

Mr. Deputy-Speaker: I have read
it in the news. I am very sorry for
that. Please accept my sincere
condoler:ces.

Shri S. M. Banerjee: Kindly hear
me. You are relying only on Rule
307(1) which says:

“The Committee shall examine
every petition referred to it, and

Divistoh No 11.]

Alvares, Shri
Aney, Dr.M. S.
Banerjee, Shri S. M.
Berwa, Shri Onkar Lal
Bhattacharya, Shri Dinen
?Inwani, Shri Lakhmu
‘Birén Dutts, Shri
Dangeker, Shri N.

1959 (Ai) LSD—T.

Kspur Singh, Shri

Ktohan, Shri P.
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if the petition complies with these
rules, the Committee may direct
that it be circulated....”

It has been done. I have no grouse
against that. But what about 307(3)?
About the ruling that I quoted, the
point was whether the Vivian Bose
Commission’s report should be con-
sidered or not.

Mr. Deputy-Speaker: Are you dis-
cussing my ruling or this ruling?

Shri S. M. Banerjee: You wanted a
specific ruling on that. 1 have quoted
that ruling.

Mr. Deputy-Speaker: This is about
the motion for the adjournment of
debate. Are you not moving your
amendment? First you move that
and then ask for the adjournment of
the debate.

Shri S, M. Banerjee: Sir, I move:

“That the Bill, as reported by
the Joint Committee, be circulated
for the purpose of eliciting
opinion thereon by the 1st Feb-
ruary, 1965.” (70).

Mr. Deputy-Speaker: Then you
move for the adjournment of the
debate.

ghri S. M. Banerjee: Sir, I move:

“That the debate on the Bill
be adjourned to the next session.”

Mr.
moved:

“That the debate on the Bill
be adjourned to the next v'session.”
Let the Lobbies be cleared.

The Lok Sabha divided:

Deputy-Speaker: Motion

[15:43 hrs.

Mahida, Shri Narendra Sirigh
Manoharan, Shri

Masani, Shri M. R.

Murmu, Shri Sarkar
Nambisr, Shri

Ramabadran, Shri

Reddy, Sl}ti Nl_{uimh:

Roy, Dr. Saradish
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Sezhiyan, Shri
Siddhanti, Shri Jagdev Singh
Sivasankaran, Shri

- =
Alva, Shri A. S.

Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

‘Basumatari, Shri

Besra, Shri

Bhanu Prakash Singh, Shri
‘Bhattacharyya, Shri C. K.
Boroosh, Shri P. C.
Brajeshwar Prasad, Shri
Brij Rej Singh-Kotsh, Shri
Chaturvedi, Shri S. N.

Chaudhry, Shri Chandramanj Lal

Chuni Lal, Shri

Daljit Singh, Shri
Dorai, Shri Kasinatha
Dubey, ShriR. G.
Gandhi, Shri V. B.
Hanumanthaiys, Shri
Harvani, Shri Ansar
Himatsingka, Shri
Jamunadevi, Shrimati
Keishing, Shri Rishang
Koujalgi, Shri H. V.
Krishnamechari, Shri T. T.
Lakhan Das, Shri

Lakshmikanthamma, Shrimati

Lalit Sen, Shri
Mahishi, Shrimati Sarojini
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Solanki, Shri
Swamy, Shri M. N.
Swamy, Shri Sivamurthi

NOES

Marandi, Shri
Maruthiah, Shri

Mishra, Shri Bibhuti
Mishra, Shri Mahesh Dutta
More, Shri S. S.
Mukerjee, Shrimati Sharda
Musafir, Shri G. S.
Naik, Shri D. J.

Oza, Shri

Pandey, ShriR.S.

Panna Lal, Shri
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel , Shri Rajeshwar
Prabhakar, Shri Naval
Puri, Shri D. D.

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Raju, Dr. D. S.

Raju, Shri D. B.

Ram Sewak, Shri

Ram Swarup, Shrj
Ramanathan Chettiar, Shri R.
Ranpe, Shri

Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
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Venkaiah, Shri KoHa
Yashpal Singh, Shri

Samanta, Sbri S. C.
Sanji Rupji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimat
Sen, ShriP. G.
Shakuntala Devi, Shrimati
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Shree Narayan Das, Shij
Siddananjappa, Shri
Singh, Shri D. N.
Singh, Shri, K. K.
Singh, Shri R, P.

Soy, Shri H. C.
Subbaraman, Shri
Sumat Prasad, Shri
Sunder Lal, Shri
Swamy, Shri M. P.
Tantia, Shri Rameshway
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Uikey, Shri

Veerappa, Shri
Venkatasubbaiah, Shri P.
Vyas, Shri Radhelal
‘Wasnik, Shri Balkrishna
Yadava, Shri B. P.

4 g i rat (m) . Eﬁ Shri Solanki (Kaira): Shame!

dre weE T g £ 0§ A ¥ am
qE

Shri Tyagi: I have voted from a
wrong seat.

Shri Gauri Shankar Kakkar: I want
to vote for ‘Ayes’.

Mr. Deputy-Speaker: In the case
of Shri Lahtan Chaudhuri, his vote
will be added to the ‘Noes’, beacuse
he was sworn in only today, and he
has not been allotted any seat yet.
In the case of the others, their obser-
vations will be recorded:

The result of the division is as
follows:

Ayes: 32! Noes: 93

The motion was negatived.

Mr. Deputy-Speaker: 6 hours is the
time allotted for the discussion of this
Bill. We have to fix some time for
the consideration stage and some time
for the clause-by-clause consideration
also because there are a number of
amendments.

Shri Nambiar: There are about 200
amendments and there are about- 43
clauses. Therefore, 6 hours may not
be sufficient, ' = -

o\ SiETT T 7@ (FeT): 7w
Wz I =fEy |

Shri Nambis:: We discussed this
point also in the Business Advisory
Committee and said that the time al-
lotted was not sufficient. And the



ool Gold
Hon* Speaker said that we could con-
sider the matter.

Shri Kapur Singh: I submit that
more time may be allotted, so that we
can go into the matter carefully.

Mr. Depuy-Speaker: Just now, we
shall have 4 hours for the general dis-
cussion and 2 hours for the other
stages. As we proceed, we shall see.

Shri Yashpal Singh: What about the
time for amendments?

Mr. Deputy-Speaker: We shall have
4 hours for the consideration stage'and
2 hours for the amendments.

Shri M. R. Masani (Rajkot): The
discussion that has just concluded on
the point of order and the adjourn-
ment of the debate is in a way a reflec-
tion of the strong feeling among all
sections of the House agaifist this Bill.

Many years ago, Mahatma Gandhi,
talking in Wardha to Mr. Louis
Fischer, the well-know author, made a
remark which has been published in
Mr. Fischer’s book A Week with
Gandhi. In that conversation, Maha-
tma Gandhi told Mr. Fischer that if he
had his way, he would open the vaults
of the Imperial Bank and the Reserve
Bank of India to take out all the gold
and distribute it among all the villages
of India so that economic power which
was concentrated in the hands of the
Government, could be decentralised
and distributed in the hands of the
people.

Shri Tyagi: That meant socialism.

Shri M. R. Masani: This Bill is the
exact negation of Mahatia Gandhi’s
wish and advice. This Bill seeks to
take away all the gold in the hands
of the people and concentfate it in
the hands of the Reserve Bank and the
State Bank of India. This is the
climax to the betrayal of Mahatma
Gandhi by those who seek to thrive in
his name and mislead the people in
his name.
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This Bill, I repeat, seeks to create a
near-monopoly of the possession of
gold in the hands of Government. The
Finance Minister asked a few minutes
ago what was so wrong with it, and
why I objected to it. 1 object because
I am opposed to all monopoly,
whether in the hands of
private people or of Government.
That, 1 thought, was the reason for

the appointment of the Monopolies
Commission by this Government,
which we welcomed, but it is quite

clear from this Bill that, far from
being anti-monopoly, this is a Gov-
ernment of monopolists, who seek to
monopolise the possession of gold
and the political and economic power
that it gives.

But before I proceed to this aspect,
let me draw, for five minutes, the
attention of the House to certain fea-
tures of the Bill which have not much
relation to its main object and which
are highly objectionable in them-
selves. It has been for me a matter
of disappointment that the Joint
Committee could not at least get
these evils out of this measure.

The first of these is the inclusion
of the declaration of ornaments. This
is a new threat, particularly to the
women of India. Shri Morarji Desai
had given a solemn assurance that
gold control would never apply to
ornaments. That was only eighteen
monthg ago but, as is the practice of
this Government, the assurances are

not worth the paper on which they
are written. Cynically those assur-
ances are made and cynically they

are broken, and today this House is
being asked to start putting its fingers
on the ornaments of our women. It
is true that they are not being con-
fiscated straightway. But the quan-
tum of ornaments and their value
have to be listed.

1547 hrs.
[DR. SaroJINT MaHIsHI in the Chair]

Can there be any doubt that within
a little period of time, this same gov-
ernment, if ¥ survives that long, will
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[Shri M. R. Masani]

come and sdy. ‘Now, we place a
ceiling on ornaments, ang all orna-
ments over that ceiling should be
handed over to Government for nomi-
nal compensation’? Has that not
happened to the land of our people?
A Government that can do this with
the land of the people will have no
compunction, in its avarice and greed,
in laying its hands on.the jewellery
of our women.

Then, there is quality control. I do
not wish to take the time of the
House on this. It will no doubt be
taken up tomorrow on the amend-
ments. But I would advise the House
to read two very good Minutes of
Dissent which have been appended to
the Report of the Joint Committee.
One is by Shri Chandak and half
a dozen Members of the ruling party
pointing out that quality control or
the restriction of 14 carat is com-
pletely unnecessary for the purpose
of the Bill itself. And the other is
another cognet Minute by my hon.
friend, Shri Tridib Kumar Chaudhuri,
the revolutionary socialist, who also
points out that this 14 carat resolution
is utterly meaningless and unhelpful
to the objective of the Bill.

Then there is the attempt to ac-
centuate class was among those con-
cerned with gold. In typical commu-
nist fashion, attempts are made to
set the so-called certified goldsmiths
against the other dealers. An attempt
to drive a wedge between the victims
of this Bill is sought to be made. I
was very glad to see in the Joint
Committee that that attempt had
failed, and that goldsmiths ang deal-
ers stood side by side refusing te be
separated like this, equally unani-
mously demanding the withdrawal of
this wicked measure.

Then there is the attempt to say
that you must not carry on business
in gold and moneylending operations
in the same office.

And finally, there is the objection-
able proviso that no appeals to the
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courts of law can be made against
any order passed by the Administra-
tor under this Bill. We have talked
long in the days of pre-independence
about the separation of the judiciary
from the executive, but under this
Bill the power to adjudicate and the
power to administer are in the same
hands, and there will be no appeal to
the courts of law or justice. I hope
these aspects will be carefully con-
sidered by the House tomorrow.

Now, I come to the main point of
my ‘speech, and that is to oppose this
Bill root and branch. This is a mis-
conceived measure. It is g measure
altogether uncalleq for by the econo-
mic situation in the country, Dr.
L. M. Singhvi, in his Minute of Dis-
sent, has pointed out how this Bill is
against the total weight of evidence
led before the Joint Committee. Hun-
dreds of memoranda were presented
to the Joint Committee, but he points
out that except for Mr. Khera and a
couple had a good word to say about
nobody had a good word to say about
this Bill. No class of citizens came
before the Joint Committee to put in

one good word for this Bill. If the
Joint Committee had been a free
committee, I know that this Bill

would have been voted down, but we
know what happened in the Joint
Committee. I am not free to refer to
it here.

This Bill was conceived in January,
1963. Taking advantage of the Em-
ergency and the patriotic sentiments
of our people, the Finance Min-
ister’s predecessor put through the
Gold Control Order. That was a bad
day for India. I have an idea that,
when the history of our times comes
to be written, the economic history of
our times, and of the collapse for
whioch we are now heading, it will be
mentioned that January, 1963, with
the Gold Control Order and the Com-
pulsory Deposit Scheme, marked the
beginning of the end of our economy
under this Government.
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As it happens, that is an accident
that gives us some advantage. When
most laws are introduceq in- Parlia-
meni, nobody knows how they will
work. In the case of this law, we
have had experience of 18 months of
this particular Bill already in opera-
tion under another name. The proof
of the pudding is in the eating there-
of. What has heen the experience of
the country and this House about the
'30ld Control which we are now try-
‘ng to put permanently on our sta-
‘ute-book? Has gold control served
its objectives? Have these objectives
“seen achieved or even furthered?

What were the objectives, and what
nre the objectives of this Bill? I think
on this there will be unanimity.
‘There are three objectives of this
Bill. One js to cure what is called
the “lure” of gold, and to lessen the
demand and stop hoarding. The se-
cond is to bring down the price of
gold in India, which is twice that in
the international market. And the
*hird objective is to help in stopping
smuggling. I do not think that even
the Government would deny that this
is a fair statement of the objectives
of the Bill. I am glad my hon, friend
Shri Tyagi agrees.

Then, what I want to know is the
experience with regard to these three
things. Has this control lessened the
love of gold or the desire to have
gold?

Shri- Kapur. Singh: No.

Shri M: R, Masani: The answer has
been given. Not at all. How much
gold has been surrendered to the
Government under this measure? Let
the Minister answer how much of the
pold in- India has been given over in
response to this measure?

Secondly, has the price come down?
An hon. Member: No.

Shri M. R: Masani: Most definitely
not. In August/September, 1964,

AGRAHAYANA 30, 1886 (SAKA)

(Control) Bill €016
when the Joint Committee was dis-
cussing this measure, the price of gold
was higher than it had ever been.
The Indian price of gold in last
August/September was Rs. 145 per
tola, while the international price
was Rs. 63. In other words, the In-
dian price, after 15 months of the
Gold Control Order, was more than
twice the international price of gold.

A wretched little memorandum was
sought to be circulated 5 few days
ago, trying to make out some kind of
case for this Bill. It was a pitiable
effort, with all the resources of the
Government behind it. It tried in a
vague manner, to suggest that the
price of gold haq come down some-
what.  since  August/September. I
challenge and question that state-
ment. These gentlemen are trying to
fool Parliament into believing this.
As soon as the Bill is passed, it will
be mentioned that the price has gone
up again. The price has not gone
down since August/September, and
the demand for gold is as active as
ever.

Finally, has smuggling stopped, has
smuggling diminished?

An hon. Member: Increased.

Shri M. R. Masani: It has increased.
It is true that the risks of smuggling
have increased, but so have the pro-
fits of smuggling, The profit margin
has widened, and we know that when
the profit margin widens, there are
bold ang daring spirits, lawless spi-
rits, in every part of the world, who
take advantage of that profit margin
and that is what they have been do-
ing. So, neither has the price of
gold gone down, nor has smuggling
diminished.

If this is the poor experience of 18
months of gold control, then the
country and the House will ask why
Government are persisting with this
measure. It is a very legitimate
question. We might well ask why.
I must say very: plainly that as far
as I can divine, there are two motives
behind this Bill.
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Gold

The first is the motive of grabbing
the gold that exists in this country.
The Government knows that the only
valuable things left in this country
are things like gold, land, foodgrains,
buildings, and so on. They know the
worthlessness of their own money,
and they know the worth of goid.
‘They are trying to tell the peopie of
India that it is useless, that it is a

lure. The best way of setting an
example is to say: ‘we do not care
for your gold, you may keep it.”

What is the example this Government
is setting to the people? When the
Finance Ministry of the Government
of India go and try to lay their hands
on gold, they not only convince the
people of this country of the worth-
lessness of our rupee currency, but
convince them that it is wise to have
gold.

Why does Government want gold?
Because they want to meet their
foreign obligations on which taney
are about to default. Having brought
this country to the brink of bank-
ruptey, this Government now tries to
grab some goid so that they can pay
foreigners for what we owe them.

That is the first motive—the desire
to grab gold and establish a mono-
poly. It is the “acquisitive instinct”
at which the Finance Minister seeks
to mock. If there are any acquisi-
tive people today, they are on the
Government benches and Treasury
bencheg in this country. They are
the real acquisitive people who are
irying to grab everything in the
hands of the people.

The second motive is to foal the
people. I say that the Bill is meant
1o fool the people into believing that
something is being done. Like Hitler,
they want scapegoats for the failure
of their own economic policies, and
they have fastened on the poor gold-
smiths of this country,....

An hom. Member: Shame.

DECEMBER 21, 1964

(Control) Bill 6018

Shri M. R, Masani; . just as
Hitler fastened on the Jews. They are
trying to cover up their failuwe ia
stopping smuggling, the inefficiency
of their Customs Department, by ask-
ing us to pass this Bill.

Let me read from one of our very
acute economic observers. In the
Jndian Express of 17th July this year,
Shri G, R. Penkshe says:

“More than eight months have
passed since then, and the.pre-
sent situation is that the gold
control rules are more honourcd
in the breach than in the observ-
ance. Despite the closure of the
futures trading in gold and the
ban on the sale or purchase of
anything exceeding 14 carats,
there is g roaring blackmarket..

—mark the words—

“.... in the metal of the high-
ezt purity. The entire trade has
passed from the hands of the
jewellers to innumerable small
shopkeepers selling a variety of
odds and ends, who have dis-
covered an underhand side busi-
ness more lucrative than the
ostensible ‘shop-front’.

They sell ‘biscuits’—as bars of
smuggled gold of 10 grammes each
with foreign markings are cal-
led—to needy customers who are
either recognised or are proper-
ly ‘introduced’, the terms being
prior payment of cash at the rate
ruling on the day. No questions
are asked, and none answered..”

The writer then went on to say
that: “the proposed law would be a
dead letter”, and “will bring neither
credit to the Government nor to Par-
liament”, if passed.

These are sapient words coming
from an expert on the subject. That
is why I said: since this Government
is not devoid of intelligence enough
to kwow that gold sontrol has not
worked and wili sot work in ihis
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country, they are going through this
mockery and farce, this act of calcu-
lated hypocricy, in asking Parliament
to make itself a party to this hypo-
critical act.

16 hrs,

What is the basic issue, Madam
Chairman, in regard to the pride of

gold and the hoarding of gold? Why
is the price of golq high? Why is
there the demand for gold? Why is

the Indian price twice that of the
international market? It is not an
unhealthy craving on the part of
your sex, Madam Chairman, nor is
it the desire to hoard gold for its own
sake. The cause is that our currency
has been debauched by this Govern-
ment. This Government for the last
ten years, as a result of its Second
and Third Plans, has debased our
currency until it is today what it is;
the rupee is worth exactly 17 nP of
the pre-war rupee of 1939-40. In
every city of India I am told, people
are buying the pound sterling . for
Rs. 24 when the official price of the
£ is Rs. 13:33. It is very interesting
that in September 1963, when the
gold control order of the present
Minister was brought in, the pound
was worth Rs. 18.7 and this control
was supposed to bring down the price
of the pound ang raise the price of
the rupee. But the rice of the pound
in our black markets has gone up
from Rs. 18 or Rs. 19 to Rs. 24 today.
That js the abject failure of this gold
control,

It is not only the price of gold
that has gone up. Don’t we know
that other prices also have gone up?
Gold has very little to do with it.
Has not the price of land gone up?
Has not the price of foodgrains or of
cloth gone up and, as somebody
pointed out the other day, has not
the price of green vegetable gone up,
‘due no doubt to the wicked hoarders,
the vegetable merchants who keep
green vegetables for one or two
years.

Prices have gone up because the
Tupee has gone down, because those
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in possession ef the Government of
this country have defaulted on their
primary obligation of giving us a
clean and honest rupee, a rupee whose
value is the same today or tomorrow
or ten years from now. In other
words, the problem of gold is the

_problem of inflation. There is no goid

problem in India; there is the rupee
problem in India; there is the cur-
rency problem in India; there is the
monetary problem in India.

What are the causes of this infla-
tion? They are the policies of this
Government and its predecessor Gov-
ernment. ] will just list them for lack
of time.

The first is the wrong priorities of
the id and Third Plan. By
showing an obsession for heavy indus-
try, which is unremunerative and
slow in returns, as our Prime Minis-
ter has belatedly learnt, by investing
more in the State sector, which is a
wasteful and unproductive sector, we
have deliberately and cold-bloodedly
created inflation in our country. Let
me read one sentence from the
report of the Auditor General of
March, 1964. He said that there are
45 public enterprises and according
to him, only ten make some profit;
the remaining 35 made a loss. On a
public investment of Rs. 1200 crores,
our public undertakings had made a
loss of Rs. 12 crores. This is the kind
of wasteful investment in our Plan
which is the direct cause of the gold
problem which we are facing today.

Secondly, the burden of foreign
indebtednéss. It has been estimated
that during the Fourth Plan period,
we have to repay Rs. 1200 crores in
foreign currency by way of instal-
ment of capital and repayment of
interest. This is where gold is wanted
—to replay these obligations. Then,
there is deficit financing, manufac-
turing of currency notes without
reserves and without resources against
them. Finally, there is excessive
taxation of the needs of life of the
poor: those excise duties which have
further aggravated the rise in prices.
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[Shri M, R. Masani]
It is sometimes said that the great

Gold

economist, Keynes, justifieq some
amount of inflation. It is a great
injustice to that great man. I shall

read a sentence from Keynes who is
blamed. for pro-inflationary policies to
show what he would have said about
those gentlemen who adorn the Trea-
sury Benches today and their pre-
decessors. Keynes said:

“Debauching a currency saps the
foundations of society more
subtly, swiftly ang permanently
than any other conspiracy.”

This is what the Government have
done. They have debauched our
cwrrency. Having done that, they
now come and stop people having
gold, Only a fool would hoard rupees
in this country. . .

Mr. Chairman; The hon.
ber’s time is up.

Mem-

Shri M. B. Masani: Madam Chair-
man, I am the only speaker from
my party and I need another ten
minutes.

Mr. Chairman: Leaders of parties
were given 20 minutes and I request
him to conclude,

Shri M. R. Masani: I shall con-
clude soon. Inflation as has been
quitely rightly pointed out, is not
only anti-social but anti-socialist, be-
cause it hits the poorest people most.

Acharya Kripalani sometime ago
called the inflationary policies of the
Government “pick-pocketing”. It is
because they are picking money out
of the pockets when they are not
looking. I would rather compare it
with counterfeiting. A Government
that puts in circulation notes for
which it knows it does nat possess
reserves or resources in goods and
services is a counterfeiting Govern-
ment and I call this Government a
Government of counterfeiters. If I
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counterfeit a coin, I will be sent to
jail, quite righily; sa would you be,
Madam Chairman, with all respect.
But the Finance Minister of this coun-
try is free from the Indian Penal
Code. He can go on fabricating
money which is worthless money,
pretending to put a rupee into our
hands when he is only giving 17 nP.
and he is immupe from the criminal
law of this couyntry. Therefore, I
say that this is a  Government of
counterfeiters which is taking ad-
vantage of the confidence of our illi-
terate people. Then the Government
comes with this Bill and says: let us
fight the gold menace. There is no
gold, menace; there is the governmen-
tal menace; there is the rupee me-
nace in this country. A man who
holds gold or land or grain is a
rational human being. He js react-
ing in a normal, human way, an ac-
quisitive way, if you like. But all of
us are acquisitive, not excluding this
Government.

What has the gold control done? It
has pushed up prices of other articles
higher. When control is put on gold
and you cannot hold it legally, the
more timiq spirits turn to other things
bescause they will not hoard the
rupee, worthless as it is. The price
of diamonds has gone up by fifty per
cent since gold control has come; the
price of silver has gone up; tie price
of land, houses, foodgrains has gone
up. If today foodgrains are hoarded
by the people, one cause is the gold
control order.

Gold control has destroyed rural
credit. It has hurt our peasants who,
with their little holdings of gold,
were able to get credit for seeds, for
fertilizer.

Lastly, it has driven dealings un-
derground. The same people who
were dealing in gold openly, now do
it underground. I mentioned earlier
Mr. Ponkshe‘s remark that the gold
trade is not carried on by gold
dealers and goldsmiths but it is be-
ing carried on by cloth merchants,
bidiwalas, panwalas, restaurant
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keepers and “biscuitwalas”. Go to
Chandni Chowk here or Bhuleshwar
in Bombay and see gold trade going
on openly and shamelessly. I tell
the Finance Muuste: that nothipg
that he does can stop this trade in
the gold or hoarding of gold.

Lenin, the great communist,
boasted before the Revolution; he
mockeq at gold. “When we are vic-
torious on a worldwide scale,” brag-
ged Lenin in 1921, soon after coming
to power, “we will make public toilets

once

out of gold on the streets of the
world’s largest cities.” Lenin has
gone, but gold remains, and today

Soviet Russia is not building toilets
out of gold. It has come on the
world market to offload gold and to
buy grain. In the last year they have
delivered 200 million dollars worth of
solid gold and by the end of this
year it is estimated another 350 mil-
lion dollars worth of gold will be
unloaded on the market by Lenin’s
successors. Lenins may come and
go; pinchbeck Napoleaons may come
and go. I predict, Madam Chairman,
long after all of us have passed away,
gold will remain as it was, because
gold is pure and the Government's
policies are impure ang filthy.

Finally, gold control has created
a new bureacucracy, new forms of cor-
ruption and new expenditure, and
it has lost to the public exchequer,
revenue, lakhs of rupees in the way
of sales-tax and income-tax which
would have come to us from the earn-
ings of honest, goldsmiths ang gold
dealers of this country. (Interrup-
tion). It is no wonder then that my
revered chief, Rajaji, said a few days
ago that “Congressmen are my child-
ren, but they have gone mad.”?

Shri T, T. Krishnamachari: Thank
God, the hon. Member does not claim
that he is one of his children!

Shri M. R. Masani: There is no
other description for this Bill: it is
a Bill of suicidal maniacs; it is a Bill
of the people who are out to destroy
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themselves; they want to. commit sui-
cide for the country. We shall there-
fore fight this Bill, inch by inch, tootk
and nail. I would like to declare
here, for the benefit of the poor
goldsmlths and dealers of India, who
are being crucified on a cross of gold
by those opposite, that the moment
we can do so we shall seek the repeal
of this shameful law which the Gov-
ernment have brought forward here
today. = '
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Skri P. R. Patel: Mr. Chairman, I
do not -oppose the Bill. However, I
have no pleasure in supporting the
Bill. We had the gold cortrol order
under the DIR. That was done at a
time when we were in trouble, when
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we were attacked by China and we
wanted to pool all our resources for
the defence of our country. The gold
control order was enforced by the
Government and yet, T would ask
whether the gold price has gone down.
My submission is that it has not gone
down.

Shri Nath Pai (Rajapur):
gone up.

It has

Shkri P. R. Patel: So, the purpose
of the gold control order is not served.
Secendly, smuggling of gold also has
not gone down. Thirdly, has the love
of gold decreased? We can Thave
pious wishes and speak whatever we
like in the House, so that people may
say “this is a nice man” But the
love of gold has not decreased. If my
friends who ore speaking here go
Lome and search the pcckets and
trunks of their family members, they
will find gold. The love for gold has
not decreased.

I come to the 14 ct. gold. With all
the rules about 14 ct. gold, I know
that ornaments have been manufac-
tured with 22 ct. gold. I think if we
are honest we would admit that our
experience is that 22 ct. gold orna-
ments have been manufactured by
goldsmiths. We have all along been
hearing cries from goldsmiths. I have’
no love for goldsmiths. I can assure
you I have no gold with me. Even
with my wife and my son’s wife, the
value of gold woulg be much less; it
may not even be worth Rs. 5000.

So, if a legislation does not serve
the purpose, what is the good of
having it on our statute-book? What
is the result? If we consider the legis-
lations that we have passed, the breach
is much more than the implemen-
tation. There is breach not only” by
the people, but by Government ser-
vants, ministers, Members of Parlia-
ment and legislators. When there is
such a breach of law, people lose
respect for law. I am of the
opinion that whatever law Wwe
pass. it should be implemented fully.
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Shri Nambiar: This is another pro-
hibition law!

Shri P. R. Patel: If we want gold
for the economy and welfare of our
country, the best course is to restrict
the people from purchasing gold.
It may be ornaments, ear-rings or
whatever it '‘may be. It may be of
14 ct. or 5 ct. If you want gold let us
have it. Restrict the people from
having it, let us restrict ourselves.
Let there be no buying or selling of
that type. Today what we are doing
is that we are having the satisfaction
of passing a Bill, a Bill which will
serve no purpose. I would like to
know whether this Bill as it is would
stop smuggling. Would it also make
people have their ornaments in 14
ct? Nothing of that type. Will the
price come down? No. Then, why
have this Bill? If it does not serve
the purpose, what is the fun in getting
this Bill through in this august House?

If we read the Bill and the Gold
Control Order we will find that this
Bill is more stringent than the Gold
Control Order. The goldsmiths and
other people were fools to oppose the
Gold Control Order. This Bijll is
more stringent than the Gold Control
Order. The Gold Control Order ex-
empted ornaments . No declaration of
ornaments was necessary. There was
no limit to the possession of ornaments.
In this Bill a limit is placed at
Rs. 50,000 worth of ornaments. It
anybody has more he has to declare
it. Once we agree to Rs. 50,000, it
may come down to Rs. 25,000, then
Fs. 10.000 and tomorrow it may be
“any ornament”. So the principle is
the declaration of ornaments. Per-
sonally I feel that if ornaments are
to be declared, let all ornaments,
even ornaments worth a paisa, may be
declared. What I desire is that let
this be a legislation which can be
implemented. There should be no
loopholes. Today what will happen
is, if 1 have ornaments worth Rs. 60,000
T will just put in the custody of my
friend ornaments worth Rs. 80,000.
Then no declaration is required. (In-
terruption),
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Then there is one other thing. To-
day there is a kind of tendency that
is increasing. It is said that these
traders are roguwes, they are black-
marketeers and all that. Tt is said
that the goldsmiths are rogues, the
persons dealing in gold are rogues and
all that. If we say like this about
the whole nation, that all are rogues,
that is not the way of improving the
nation.

Shri Nambiar: Then nobody will be
left.

Shri P. R. Patel: It is a negative
approach. I am the grandfather of
more than two dozen grandchildren.
1 have - large family. My sons’ child-
ren, my daughters’ children and
nephews’ children call me grandfather.
But there is one rule in our family
which we have followed. We never
abuse the children. We never tell the
children that they have done some-
thing wrong and we have found that
our children are better than the pther
ordinary children. If you want to
bring up the nation, if you want to
bring the moral standard of the peo-
ple high, you have to improve the
moral standard in this way. Do not
abuse the people as we are abusing
them today. Let us stop here and
trust our people. Today we are say-
ing that gold should be nationalised.
If gold is notionalised 1 will be ve:
happy. Because, those people who
talk of nationalisation are the worst
hoarders, not the others. They are
speaking only for the sake of speak-
‘ng. L4

Mr. Chairman: The hon.
should now conclude.

Member

Shri P. R. Patel: I would not say
anything more. Let there be a legis-
lation which can be implemented,
which can bring purity in the people.
If we accept 14 carat, I think the
whole nation is going to become 14
carat or 12 carat. That is not the way
of making people pure or brave. So,
if you come forward with a Bill, res-
tricting or even taking away the en-
tire gold from each and everybody,
I would be the first person to support
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such a measure because the possess-
ion of gold is not absolutely necessary,
as food is necessary. Now we have
certain legislation, certain Acts, cer-
tain orders which are not implement-
€d or which are not capable of being
implemented. Such enactments
should not find a place in the statute
book.

Mr. Chairman: The time of the
hon. Member is over. He should
conclude now.

Shri P. R. Patel: I resume my seat.
=Y o WYo TN : gl AgIET,
7 9rgan g fF ag o fa=r sawie w9
7 T § 98 age &) a1fF 39 F IR
s 79 qug T sl w0 vEe w3a,
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wamf wgea : A EeE
quy qATT Y QTE !

&Y ®o WYo AW : § Faw T AT
@i faae § & wadft @ @t F
M | W AT ORI A oA
Fa7 ? I HUAT {w § waw X
wodt feqrog &1 fagr § 1 S&¥ ag
_aTh a8 ¥ ferad § —

“Government should recognise
ara protect Swarnashilpa as a
cottage industry and shoulder all
responsibilities  for its fullest
development.

Arrangement should be made
fcr the import ang distribution of
gold to artisans and the public
through Government agencies.

Arrangement should be made
for the sale of Swarnashilpa pro-
ducts on the line of handicraft
products in the internal as well as
the international markets anq for
launching of an effective propa-
ganda for the sale of its products
and the establishment of a jewel-
lery emporium in different piaces
for this purpose.”.
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HHY TEFT adwT ®7 X O FA 9
AT T F | T T TAATA Tlog FEI
faer #S(aT <Y dwm & wrw o S g
aY SEY F1E AW A7 7Y grf S Ay
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I &, I awig § faifgay F ey 4,
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ol gvw w7 wEAE (3AW)
AT gy § 7
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Shri Alvares (Panjim): Mr. Deputy-
Soeaker, one would have thought that
the Bill after coming out of the consi-
deration by the Joint Committee would
have improved matters considerably.
But I find that in spite of all the
searchlight thrown on this Bill and
tke representations made by those who
uppeared before the Committee, the
Bill thas come out, in its main
provisions almost as it was first pre-
sented ang therefore my opposition to
this Bill remains more than ever.
Nobody could take objection to the
objective of stopping smuggling.
Smuggling of all types of goods must
end and must be brought under con-
trol. But how is it possible for the
Government to stop smuggling when
circumstances are so favourable? If
one looks at the bullion quotations at
the newspapers, one finds that the
price of gold was as it was before
when the gold control order was in-
troduced. Yesterday I haq an occasion
to look to the price list. There is a
very cryptic sentence: the price of

Hindus in Pakistan

gold has been rehabilitated because of
the news of fresh arrivals. Any
newspaper can with impunity print
the vprice of gold in the black market
and can also say that next week there
will be more arrivals; this week there
are less arrivals and according to that
news, the prices fluctuate.

17 hrs.

1t is my contention that the print-
ing of these prices is an open invita-
tion to smuggling. After all, if the
price of gold is what it is today, in
spite of the lmitation put by Govern-
ment to go by the international price,
it is obvious that the people who want
to hoard gold will go and buy gold.
I find that the Joint Committee has
not given any attention to the point as
to how to stop smuggling. All that
the Govermment thought fit to do is
to impose control upon the poor gold-
smith. Obviously, the goldsmith is
at the third receiving end of this
smuggling racket. The gold first
comes to the sea customs, and then it
passes to the traders and finally only
a small proportion of the gold
comes down to the goldsmith for the
making of ornaments.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue tomorrow.

17.01 hrs.

CONVERSION OF HINDUS IN
PAKISTAN*

Shrimati Savitri Nigam (Banda):
Mr. Deputy-Speaker, Sir, I want to
raise a discussion on points arising
out of the answers given on the 14th
December, 1964, to Starred Question
No. 489 regarding conversion of
Hindus in Pakistan.

Unfortunately, there has been a de-
finite and very fast deterioration in
the functioning of the External Affairs
Ministry which is quite visible not
only by the answers and replies given

*Half-An-Hour Discussion.





